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SHRI SURESH KALMADI: This is a
matter between the Prime Minister's office
and the Civil Aviation Ministry.

THE DEPUTY CHAIRMAN: You can
raise it afterwards.

SHRI SURESH KALMADI: The Civil
Aviation Secretary has gone on leave and the
country is incurring nearly Rs. 200/-crores
loss and the Airbus has been grounded for six
months. We want to know—the Prime
Minister is also here—when the aircraft is
going to fly again. Taxpayers' money is going
down the drain and in the bureaucracy Mr.
Ganesan has gone leave. We want to know
from the Prime Minister...(Interruptions).

THE DEPUTY CHAIRMAN: Please
take your seat. (Interruptions).

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): Officers' conduct
cannot be discussed in the House according
to rules. (Interruptions).

THE DEPUTY CHAIRMAN: The House
stands adjourned for lunch for one hour.

The House then adjourned for lunch at
twenty-three minutes past one of the
clock.

The House reassembled after lunch at
twenty-five, minutes past two of the clock.

The Deputy Chairman in' the Chair.

CLARIFICATIONS ON STATEMENT
REGARDING IMPLEMENTATION OF
MANDAL COMMISSION'S
REPORT —contd.

THE PRIME MINISTER (SHRI
VISHWANATH PRATAP SINGH): Madam
Deputy Chairman, first | would like to thank
the hon. Members and the leaders of all the
parties for their general support to the steps
we have taken for implementation of the
Mandal Commission Report. Apart from
their general support, they have
also

mentioned certain steps that we should take
and they have given suggestions. | am
thankful to them. In fact, this is the
realisation of the dream of Bharat Ratna Dr.
B. R. Ambedkar, of the great Periyar
Ramaswamy and Dr. Ram Manohar Lohia. It
has been the aspiration of a very large section
of people who in the present system are
condemned to social inequity since their very
birth to the last breath. Whatever they may
do, whatever maybe their performance, their
merit, they are unable to shake off these
disadvantages throughout their lives. In fact, |
would very much agree with Ram Awdeshji
that if you really look at the issue minutely, it
is not so much the issue of economic
condition but of the power structure—the
power structure which has crystallised in a
social structure. So, the essence of the issue
is, how the power sharing is distributed
socially. And to confine it only to the
categories of social and economic, will not be
full understanding of the problem. It should
be understood that social structure is not only
expressive of certain social relations or of
economic relations, it is expressive of a
power structure which is perhaps much more
powerful than the super-imposition of other
structures, much more powerful than the
express political power that we invoke.
Bureaucracy is a very important component
of this whole power structure. It is not merely
a question of giving job and employment
only or just alleviating the economic
conditions of our people. In the whole
machinery of decision-making, of sharing of
power or shaping of the destiny of the
country, whether all these sections which
have been deprived by the present social
order, are they going to get any share in this
country or not? This is the issue is this-. So, it
is not a mere question of grants from the
treasury but our share in governance, and in
the bureaucracy is an important part of
governance. So 1 am very clear, the National
Front is very clear, that when it comes
forward .with these proposals of reservation
for socially backward classes
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and educationally backward classes, it is not
giving a mere job opportunity.

How much? After all, if you take the
strength of the whole of the Government
employees as a proportion of the population,
it will be 1% or 2%. | do not know exactly, it
may be less than 1%. We are under no
illusion that this 1% of the population, or a
fraction of it, will resolve the economic
problems of the whole section of 52%. No.
We consiciously want to .give them a
position in the decision-making of the
country, a share in the power structure. So
these arguments do not stand, if we
understand basically what we are aiming at
and what the malady is. It is so clear. We talk
about merit. What is the merit of the system
itself? That the section which has 52% of the
population gets 12.55% in Government
employment. What is the merit of the system?
That in Class | employees of the Government
it gets only 4.69%, for 52% of the population;
in decision-making at the top echelons it is
not even one-tenth of the population of the
country, in the power structure it is hardly
4.69. | want to challenge first the merit of the
system itself before we question whether it is
on merit that we reject this individual or that.
We want to change the structure basically,
consciously, with open eyes. And | know
when changing the structures comes, there
will be resistance...

SHRI SUKOMAL SEN (West Bengal):
The point you made on merit is not very
clear. Would you kindly clarify it?

SHRI VISHWANATH PRATAP SINGH:
Merit of the socio-economic system, in the
sense, that a person or a family in this system
is condemned to a social and economic order.
In the social order that we have, economic
order also follows the contours, more or less,
but not exactly, in the lower sections of the
social order. In that what are a child's
opportunities? For his liveli-hood he is
supposed to be with his family. While these
people work, we have the leisure of
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debating here. They generate the luxuries for
the upper sections, their educational
opportunities. They generate the wealth so
that they can have better education. And
those who generate this merit for the upper
sections are asked, "Well, what is your merit
to compete?" That is what | mean by the
merit of the system itself. We hare to debate
the merits and demerits of the system itself
when we come to the issue of purely 'merit'.
Whether that merit is being jeopardized by
these reservations?...

PROF. CHANDRESH P. THAKUR
(Bihar): If you would kindly yield for half a
minute, what you have said is excellent.
There is no question on the basic framework.
But there is an implicit plurality, that if the
system is not working according to merit it is
because of the caste-divide in the
bureaucracy. Are you by implication
suggesting that?

SHRI VISHWANATH PRATAP SINGH:
No, | am not suggesting that. You have not
got me correctly. What | am saying is the
present socio-economic system is such that it
is adversely biased towards the weaker
section.

Since it is adversely biased against the
weaker sections, then, asking these weaker
sections to compete equally with the other
sections which are better off is something
defective in the system itself. Therefore, | am
questioning the merit of the present system,
the status quo, that we have.

SHRI SITARAM KESRI (Bihar): That is
right.

SHRI VISHWANATH PRATAP SINGH:
That is what | want to say. What | want to
convey is that treating unequals as equals is
the greatest injustice.

SHRI MAKHAN LAL FOTEDAR
(Uttar Pradesh): Yes.

SHRI VISHWANATH PRATAP SINGH:
Correction of this injustice is very important
and that is what | want to convey. Here,
the National Front
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Government's commitment for not only
change of Government, but also change of the
social order. This is something of great
significance to all of us; it is a matter of great
. significance. And, Madam, we are very clear
in the National Front Government that merely
making programmes of economic benefit to
various sections of the society will not do. We
have tried it all this time and many times it
has been observed that the benefit, does not
even reach them. Therefore, what is
necessary, on the Government side, is to make
a conscious decision and implement such
programmes and schemes by which these
sections are drawn into the decision making
process. So, our aim is clear: Rather than
through the treasury, it should be brought
about through the political process, into
decision-making and power-sharing, While
we do this on the Government side, the
Government alone cannot deliberate. It is as
necessary that these sections are motivated
and come forward themselves and leadership
develop leadership themselves.

Destinies of nations are not changed by
enactments. Destinies of nations- are changed
when the social forces come forward, and
demand a change in the system. That is the
essence of change. Therefore, | very much
agree with the suggestion that was made that
we have to go to the people and explain this.
But behind this is a powerful political and
social thinking, rather than giving them a
share of some jobs and employment. It is also
very relevant for the unity of the country.
Ram Awadeshji rightly said that there was a
time when the people thought that kingdoms
were only an affair of the kings and not of the
people. People hardly felt that they were
affected. Let it be understood that a country is
not a certain map on paper. A country is
something which is in the hearts of the people
and that is where the unity of the country lies.
What they feel, when the lines are drawn,
will have an effect on the land also.
Therefore,

whether it be the SC / ST, whether it be
weaker sections, whether it be the backward
sections, whether it be the minorities, we
have very conscious policies and these are the
things which we bring forward before
Parliament, before you. Behind these things,
that is, our SC / ST Commission, placing of
the land reform laws in the Ninth Schedule,
Commission for Women, Measures for labour
participation in management, more power to
the Minorities Commission, behind each of
these is this basic thinking which | wanted to
share with you.

SHRIMATI JAYANTHI
NATARAJAN (Tamil Nadu): You
mentioned about women. May | ask a
clarification about women?

SHRI VISHWANATH PRATAP SINGH:
I will come to that point | will come to it.,

Now, a point was made and a question was
asked: what about the poorer sections?

Why not also make reservation on the basis
of economic condition? And what about the
poorest sections?

I am taking some of the major sections,
and then | will come to others.

Here we are clear. This 27 per cent we do
not want to dilute by any other categorisation,
except social and economic...(Interruptions)
We are very clear. We are not going to dilute
it. There is force here, and there is relevance.
May | just give a very small example? If you
see the power structure, how does it flow,
whatever the party? And make a very simple
categorisation of brick house, mud house and
thatched house...

AN HON. MEMBER: And glass house.

SHRI VISHWANATH PRATAP SINGH:
Glass house is beyond us. (Interruptions)
That is much beyond us these days. Take any
leader of any party.
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You can close your eyes and write: Brick
house; worker—you can easily write 'mud
house'. You will not make a mistake; 99 per
cent it will be correct. And those who are
under the open sky, only God takes care of
them. This is the flow of power structure,
irrespective of a party. And also, no leader of
a party will be more than 2 kilometres away
from the pukka road. Most probably, he will
be on a metal road. A study can be made. As
a layman | am making my observations, as a
political worker. Why the metal road?
Because the metal road joins the market and
the capital, and therefore the power
functionaries have to be near it. And those
who are away will remain away from the
whole drama that goes on—party show. So,
how do we involve the poorest into the power
structure? | think we should debate the issue
seriously. There is a very big force in the
argument to involve the poorest in the power
structure. For a lot of time we have acted on
behalf of the poor. We represent the poor.

SHRI MADAN BHATIA
(Nominated): Madam Deputy
Chairman,...

THE DEPUTY CHAIRMAN: No, let him
complete. | will allow you later.

SHRI  VISHWANATH  PRATAP
SINGH: Let me express myself, and I will
try to accommodate you.

How do we involve them? We represent
the people. We only represent. Can we make
their presence felt here? These are the real
places of power structure—the Assemblies
and the Parliament. While we say so much
about the power or some percentage or one
per cent of the whole population, we really
want to bring the poor into the forums of
decision-making. Can we take a bold
decision? If 40 per cent of the people are
below the poverty line, in the Rajya Sabha,
Lok Sabha and Assemblies we can reserve
seats for the poor to that extent. In Rajya
Sabha, in Lok Sabha and in the Assemblies,
we can really speak
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for the poor to the extent. These will be the
real social changes which history will expect
of us. If there is a consensus of the house, we
from the Government side are ready to bring
forward Constitutional Amendment Bill. It
will necessitate constitutional change for
which we do not have the majority. But
certainly, with your support, we have made
four changes. We can make the fifth one also
which the coming generations will remember.
Let us forget that the r°or are begging for
some crumbs. They have suffered it for
thousands of years. Now they are fighting for
their honour as a human being.

SHRI SITA RAM KESRI: Mr. Prime
Minister, | welcome your suggestion

AN HON. MEMBER: What about the
Leader of the Opposition?

SHRI P. SHIV SHANKER (Gujarat): |
have thumped the table. What more do you
want?

SHRI VISHWANATH PRATAP SINGH:
Thank you very much. | think it is very happy
moment for me. It is one of the happiest
moments. | did have to muster a lot of
courage to say it. That it has found response
in your heart is certainly something. You
must have been thinking about it all this time.
This response just reflects that it must be in
your heart for quite some time. This is the
strength of your thought which is coming out
today.

Having made these general remarks, now |
am coming to the specific questions. A point
was made by Mahajanji that if there are
different lists in different States, how will the
Union List harmonise? it is so today in the
case of the Scheduled Castes and the
Scheduled Tribes. That has not caused a
problem. On the same pattern, this will be
there and there will be no problem.

SHRI PRAMOD MAHAJAN
(Maharashtra): It has already caused a
problem. That is why | raised it.
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SHRI VISHWANATH PRATAP SINGH:
We go by the State List of that State.

SHRI  PRAMOD MAHAJAN: The
problem is that every body does not reside in
a State permanently. He migrates. People are
migrating from other States.

SHRI VISHWANATH PRATAP SINGH:
That is the problem with the scheduled castes
and the Scheduled Tribes. It has worked so
far.

SHRI PRAMOD MAHAJAN: The
Original State List must be accepted by the
State where they are living.

SHRI  VISHWANATH PRATAP
SINGH: To start with, we are going in
parallel  because we have the
administrative experience. We have
been working in the case of the

Scheduled Castes and the Scheduled
Tribes. We follow the parallel in this

regard.

A question was asked. "What will you, do
about those castes or classes which have not
been eoming in the State List but are giving in
the Mandal Commission recommendations.”
Fot that we have an idea to put up an expert
committee which will interact with the States
and then find out solutions regarding it.
(Interruptions) after all, this is a committee
also and we have to interact. We are not to
take autocratic decisions. There are arguments
about it. How do you go about it? We have to
form some institution, some mechanism.

Then a point was made about education,
whether reservations will be made in the
educational institutions, medical colleges,
engineering colleges, etc. Some States already
have some reservation. It is true that we will
have to go about it as the Mondal
Commission has recommended.
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THE DEPUTY CHAIRMAN: Let him
finish his speech.

SHRI S. S. AHLUWALIA (Bihar): That
was my point...

SHRI VISHWANATH PRATAP SINGH:
You have made your points, Ahluwaliaji. |
will reply to them when | come to that...

SHRI S. S. AHLUWALIA: You are
talking about that point only.

SHRI VISHWANATH PRATAP SINGH:
No, | am not yielding. You have made your
point. When that point comes, | will answer
it.

It is true that in the first phase we are
implementing it for Government employees
and the public sector. And we-agree with the
recommendations that we have to give other
inputs of education, of training, of coaching,
etc., and strengthening it. Now,
coming to



241 Clarifications on Statement

reservation iff educational institutions, we
have in first phase not gone to that extent. If
you are sincere about the goal, then it is also
necessary to carry people along for a longer
success. So, we thought that we go in the first
phase so far, and then we carry people and
then go to the next phase. So, this is the basic
approach. So, the direction is set.

SHRI JAGESH DESAI
(Maharashtra): Education must be first.
Otherwise, how can they go for jobs?

SHRI VISHWANATH PRATAP SINGH:
I recognise that point. Educationally they
have to be strengthened. Otherwise, how will
they get the opportunities and how will they
compete? | totally agree with this. But in any
change, when once the goal is clear, you
should have good tactics also to achieve your
goal. I am stating it very frankly.
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THE LEADER OF OPPOSITION, (SHRI
P. SHIV SHANKER): | am only interested to
know as to what is the likelihood of the time
involved for taking the decision. | appreciate
your point. But if it could be earlier, we will
be grateful.

SHRI VISHWANATH PRATAP SINGH:
In this process, we will be in consultation
with you also, Shiv Shankerji. You are not
outside our decision-making. In this matter,
you are not. | feel you are a part of us in this.
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SHRI P. SHIV SHANKER: You have to
take the decision and not myself.

B° IR T WA (T9H):
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... (ZEEH)..,

THE DEPUTY CHAIRMAN: No
interruption.
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THE DEPUTY CHAIRMAN: | request
you to take your seats. He is answering it.
Let him answer.

SHRI N.K.P. SALVE (Maharashtra): | do
not like to interrupt you, Mr. Prime Minister.
But we just heard you saying that in
subsequent phases, you will take it But we
will be grateful if you would please explain
the rationale of taking the Government jobs
ahead of education.

SHRI VISHWANATH PRATAP SINGH:
There is a practical rationality.

SHRI N.K.P. SALVE: Practical?

SHRI VISHWANATH PRATAP SINGH:
The progress through this route would be
faster. Instead of keeping the report of the
Mandal Commission on the shelf, on the
record, we decided to go ahead with it.
(Interruptions)

SHRI N.K.P. SALVE: This is not the
answer.

SHRI VISHWANATH PRATAP SINGH:
This is the answer. This is the practical
answer. You know it in your heart. Because
of the fear, you did not take even this first
step. (Interruptions)

SHRI  JAGESH DESAIL:
education, how can they progress?

SHRI VISHWANATH PRATAP SINGH:
Jageshji, | appreciate  your  point.
(Interruptions)

THE DEPUTY CHAIRMAN: Let the
Prime Minister complete his reply. Then, |

will allow you to seek clarifications.
(Interruptions)

Without
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SHRI  VISHWANATH PRATAP
SINGH: We do not want to avoid the
issue. Educationally, they will have to be
strengthened. They will have to be given
propel education. But we are clear as to
how this goal has to be achieved. In
regard to the direction and our goal, there
is no confusion and we are not lacking in
determination.

The point was made by Shiv Shankerji
that there will be too much delay. | had
explained yesterday also. First, we
formed a Committee. Then, we dessolved
that Committee so that we could take it
to the Cabinet straight and | had given an
assurance in this House that before this
Session, we will take a decision and we
will implement it.

One caution was given by Shiv
Shankerji. It was also pointed out by
Solankiji. He did a brave thing in
Gujarat. In Madhya Pradesh also, we
know what Arjun Singhji did for the
backward community. It was also pointed
out as to what was the result. | assure
you that even if it is the same result
herefor example, what happened to
Solankiji--1 am ready to accept it and
follow it.

About mobilisation, it was rightly
pointed out. We want to mobilise. In
fact, we have started it. Today, in Patna,
colleagues are mobilising. We have
started it.

In regard to the notification—it is a
legal issue-this would be done. We will
take your help, Shiv Shankerji. You can
have a look. You can advise us.

SHRI P. SHIV SHANKER: | have
already offered myself.

SHRI  VISHWANATH PRATAP
SINGH: Thank you. we will show it.

About the reaction of the upper castes,
there will be some. | think we can
explain it to them. As you know, many
upper castes have fought for this cause.
Malaviyaji is here. He is gone. He is not
here now. (Interruptions) Anyhow, it is a
question of conviction.
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Shiv Shankerji made out a powerful
case for the minorities and whether the
minorities will be benefited or not. The
situation is like this. Certain sections of
the minority communities have been
specified as backward in the State lists as
well as in the Mandal commission's list,
both. The examples are: Labbai in Tamil
Nadu, Dudekula Muslims in Andhra
Pradesh and in U.P., Ansari, Chikwa,
Dafoli, Fakir, Kunjra, Manihar, Momin,
Hajjam and Rangrez.

SHRI P. SHIV SHANKER: In some
States, they are common. | agree. In
Mabharashtra,-it is not.

SHRI VISHWANATH PRATAP
SINGH: All sections of minorities whose
names are common to both the State lists
and the Mandal Commission's list will be
automatically included in the
Government of India list in the first
phase itself. In the first phase itself, these
minority communities will get the benefit.

SHRI P. SHIV SHANKER: This is in
regard to the first announcement. | had
raised another point.

SHRI  VISHWANATH PRATAP
SINGH: | am coming to that. | wanted to
clarify this point. So, here the point is
relevant....

3.00 P.M.
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SHRI VISHWANATH PRATAP SINGH:
Now | have explained the position of
minorities. Those minorities which are in the
common list of the State as well as the
Mandal Commission will get the benefit in
the first phase itself.

Now the point is, so far as Mandal
Commission is concerned, it has spoken of
socially and educationally  backward.
Therefore, it has a rationale not to be
confined to a particular religion because it
says "socially and educationally backward"

SHRI SHAMIM HASHMI: We are both.

SHRI VISHWANATH PRATAP SINGH:
That is what | am saying. Just listen to me.
Let me complete my sentence. Therefore, the
rationale to be confined only to Hindus is not
there. It is not confined to the caste system of
Hindus.  "Socially —and  educationally
backward" is applicable to India. Therefore,
in the very first phase, acceptance has been
given to even non-Hindu faiths which have
been identified as "backward" in the various
States. Therefore, we have a very clear view
that the Mandal Commission is not a
Commission only applying to one religion. It
is covering a very vast sector. Therefore,
while in the first phase, we are taking that
which is common, in the next phase we will
be interacting with the State and identifying
"socially and educationally backward" and in
that sense, with this interaction we can make
further progress regarding this. May | say
this, and for your information let me come to
this point, that it will not be difficult to
immediately declare across the board tor
anyone, but basically we are clear that while
immediately many minorities will get the
benefit, for others we will be interacting for
their benefit or inclusion. We will be
interacting in this regard in the light of the
Mandal Commission's Report.

SHRI P. SHIV SHANKER: Hon'ble Prime
Minister, in view of the
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announcement number one which you have
already been pleased to make, the socially and
educationally backward classes, which include
some of the segments of the Muslims also and
which will be common to the Mandal
Commission as also the State, will get the
benefits, as you have been pleased to observe..
But the submission that | made was that under
Art.16(4), there is no question of educationally
and socially backward. Under Art. 16(4)....
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SHRI P. SHIV SHANKER: Article 16(4)
deals with the expression "backward class of
citizens" and what | pleaded for your kind
consideration was that the entire minority
community of the Muslims should be treated
as "backward class of citizens” under Art.
16(4) for providing reservations in services.

My only submission is this and this is with
reference to the Central Services. What all you
are doing is in the Central services-1AS, IPS,
IRS and so on--and we are highly grateful to
you for that. If you start interacting with the
states for the purpose of IAS, IPS, IRS and so
on, that will be eternally delayed. Because
IAS, IPS, IRS, etc., services are totally under
your control and you have to take the decision
and since you have the will to take the
decision, my request is that under 16(4) you
take the decision and declare the entire
Muslim community and the Christains also,
because the Christains also are getting
degenerated as time is passing by. So, all these
classes could be straightway declared under
16(4) as backward class of citizens for the
purpose of Services of the Union. That is the
point.

SHRI VISHWANATH PRATAP SINGH : |
take note of your suggestion.

May | also share with you that we have
taken a decision to implement also, perhaps,
that in every Selection Board of



247 Clarifications on Statement [RAJYA SABHA ]

[Stan Vishwanath Pratap Singh] the
Government of India-- we are advising the
States also-there must be a member of the
minority community and one of SC/ST so
that their feeling that justice is not done in
selection will be removed.

SHRIMATI JAYANTHI NATARAJAN
What about women?

SHRI VISHWANATH PRATAP SINGH :
In the panchayats we are giving reservation
of 30 per cent for women.

Also, we are giving more legal powers to
the Minorities Commission. That is under
study and we will come forward when we
come to a decision. It will not be very long.

About educational facilities we have said,
to distribute the facilities-primary schools or
high schools or technical institutions~in a
certain minority-populated area so that the
children naturally come and get the benefit of
education. In the same way for banks, same
way for certain crafts in areas where the
minorities are in large numbers like
handlooms, brassware, woodwork, etc., so
that the training centres are in their areas and
they get direct benefit.

So, these are the various measures that we
have for minorities and, | think, in this | do
have the support of the House in going ahead
with them.

SHRI SHABBIR AHMAD SALARIA
(Jammu and Kashmir) : May I, for a minute...

THE DEPUTY CHAIRMAN : Let him
finish. 1 will allow you to speak.

SHRI SHABBIR AHMAD SALARIA: On a
very simple question, | have a submission. In
the State of Jammu and Kashmir, Argoos of
Ladakh were recognized as a backward class.
There are a small number of persons, about
5,000. who happen to be Argoos, Gujjars and
Bakriwals who are also Muslims. But when
you promulgated that Order under the
Constitution, the Argoos, particularly, were
picked up for hostile treatment and  were
not declared
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backward. The same came through to the
gujjars and Bakriwals. Therefore, the
assurance which was given and the broadcast
over the radio-the statement made by Mr.
Fernandes, the Minister for Kashmir Affairs-
was given the go-by. Ultimately when | met
Mr. Paswan~he will bear me out-he said that
the matter--whatever was broadcast-was put
in cold storage because they were still
thinking over it. And he was kind enough to
say that so far as the Prime Minister was
concerned, he was favourably inclined, but
you have your friends who are against it.

SHRI VISHWANATH PRATAP SINGH :
I will just answer it. It is not being put in cold
storage. It is very much under active
consideration. We will take a decision. It is
not put in cold storage.

SHRI PRAGADA KOTAIAH (Andhra
Pradesh) Madam | have a
submission...{Interruptions)... 1 am an old

man... (Interruptions)...

SHRI VISHWANATH PRATAP SINGH:
At this rate we will go on to another point for
clarification... (Interruptions)...

SHRI PRAGADA KOTAIAH : I want just
one clarification (Interruptions)...

THE DEPUTY CHAIRMAN : | will allow
you to speak, but .(Interruptions).

SHRI VISHWANATH PRATAP SINGH :
Madam, yesterday we had a fullfledged
discussion. First let me answer those who
have asked earlier. It will be injustice to those
Members who asked earlier and are waiting
now.(Interruptions)...In  the end, not in
between, please.

THE DEPUTY CHAIRMAN : In the
end | will allow and the Prime Minister
reply.

SHRI PRAGADA KOTAIAH: In fact, |
asked the Chairman to give me an
opportunity. | was not allowed.

IJgEYME : 3 g W E e od
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SHRI PRAGADA KOTAIAH: 1 plead
with you to give me an opportunity to seek a
clarification. | would like to know from the
Prime Minister...

THE DEPUTY CHAIRMAN : You will
not be able to hear him.

SHRI VISHWANATH PRATAP SINGH:
I will see the record, Madam, and reply.

SHRI VIREN J. SHAH (maharashtra):
Madam, with your permission, with reference
to what the hon. Member has asked,...

THE DEPUTY CHAIRMAN : No.

SHRI VISHWANATH PRATAP SINGH :
Madam, | cannot. | will appeal with
you....(Interruptions).

SHRI VIREN J. SHAH : It is a big
minority in Kashmir just as in Ladakh. Hon.
Prime Minister, if you permit me one minute,
Sir, it is in this context...

THE DEPUTY CHAIRMAN : No, | will
not permit. Please let the Prime Minister
finish: Please take your seat.

SHRI PRAGADA KOTAIAH : Backward
classes are recognised under Article 16 (4).
That is, educationally and socially backward.
To remove their social backwardness we are
making provision in services. Without
making provision for education, how is it
possible.

SHRI VISHWANATH PRATAP SINGH
. L will answer it.

THE DEPUTY CHAIRMAN: He will
answer it.  (Interruptions).

SHRI PRAGADA KOTAIAH : That is
one point. The other thing is, with regard to
the Scheduled Castes and the Scheduled
Tribes the cost of eduoation is met by the
centre. As far as backward classes are
concerned, the cost of education is neither
met by the Centre, nor by the state in full.
How does the Government expect that
backward classes would come up to the level
of forward classes.
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These are the two points. Let the Prime
Minister answer.

THE DEPUTY CHAIRMAN . Does not
matter. The Prime minister will reply.

SHRI VISHWANATH PRATAP SINGH :
Yes.

I am thankful to Mr. Gurudas Das Gupta.
He would give full support to this.

He also raised the point of educational
system. We will have to go into 'his. As a
goal it is with us. The point is well taken.

Shri Khaleelur Rehman supported it fully.

Shri Malaviya raised the point of Dr.
Lohia's principle of given up to 60 per cent to
the Scheduled Castes, the Scheduled Tribes,
backward classes and minorities. In fact this
is a part of the constitution of our party and a
part of our National Front manifesto. Our
commitment is there, and we will try to
achieve this goal, though we cannot say that
100 per cent overnight we can do it. But
certainly that is the direction of our
commitment.

Shri Hanumantha rao made a point that
merit should not suffer. 1 think, | have
answered that point of merit.

He raised a point regarding right to work.
We will be coming for a change in the
Constitution regarding the right to work. In
this, certainly, we would be interacting with
all the parties because it is a national cause.
We need resources for development, we need
resources for other expenditures, and also our
commitment is there to see within the
resources that we have what sort of scheme
we can implement and start with a
commitment with which we can grow. And
we will be coming with this amendment of
right to work.

SHRI MOTURU HANUMANTHA RAO
(Andhra Pradesh) My point in this
particular context is this. He is
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[Shri Moturu Hanumantha Rao]

answering my point. That is why | am asking.

THE DEPUTY CHAIRMAN He is
answering everybody's point, Mr,
Hanumantha Rao. everybody cannot get up
and ask for a clarification. 1 am very sorry.
Please take your seat. Let him finish his

reply.
SHRI MOTURU HANUMANTHA RAO :
I want to get a clarification.

THE DEPUTY CHAIRMAN: |
would not permit. My rule is for everybody,
not for an individual. What | say is for
everybody.

SHRI VISHWANATH PRATAP SINGH :
That is the point in this also, Madam, in the
Mandal Commission. A point has been made
that when an individual crosses a certain
economic level, they should be dropped. The
rule is for the whole class and section. If the
whole section comes up, then, it is all right.
The rule is not for individuals.

When the whole section comes up to a
certain level, yes we will do away with it.
And just picking up....

ot TR TEOR ;. TR e EE ¢ W
e o & W wuw i ofiw fofa A
TR AT A RMPIAT R
¢ aw 6 ¥ (smaum) Fw fea o
()

s Prowa W fily - = 3% ¥ e
) i & sofo o0 ¥ | TR W W
¥ (TauR) TR o R sk B W R
(Eum) #HiF W RN R WA & Y
e W @ ¥ A w AN T § W
sl fireE W aaeet WA, o
= M (TEu)

st wirg wEeR : ePR T uen =
A THE DEPUTY CHARIMAN: My
rule applies to you also. | have not given him
the permission.
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s wiig wgR : W & WE W
wAfEd dwd ¥ T e #®t
(weR) 7 AN W e W R
{uuA)

THE DEPUTY CHAIRMAN: Mr.
Mahajan, please take your seat. After the
Prime Minister has made his speech, only
then you can seek clarifications. My rule is
for everybody. It applies to rural people and
also to the urban people. It is for everybody.

ot frgma i fig . ERfch dad
% foq ¥ ol e 6 &0 =M @R e VY
Fdh W w I Y e d e W
s H) TR W A 40 wed e # @
T ®F 9@ o g 3 d@s 8w 3§ sk
e ¥ 2 A, nomdt A AR e
3 (TEgA)

SHRI PRAMOD MAHAJAN : This refers

to the Mandal Commission also. Why dont'
you do that?

M AEYAg T g ;. Inm faEe st
TN T aEen ¥ WY W oM 3
et saem wEh & 3| ) ohedey = &
AR T ae dwad saRe @ 3,
w e ¥ @ FRde WoF9a
W

ot dharn Fuh o ds m A ¥ A

w @ B t R oW WEWR 7w

vimfaeia @3, 39 @ W9 ¥ (=meW)

SHRI VISHWANATH PRATAP SINGH :
Do | have the assurance of the Congress
Party? We will do it. On this side we already
have the assurance.

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
Have you asked it from your leader?

SHRI P. SHIV SHANKER : Our leader
approves it.

sft v fawra oA o w9 a9 o 3
w9 W FE, oMY A@ A A TE A
T FE, oA A W ® (SmEEE)
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SHRI VISHWANATH PRATAP
SINGH : | would like to make it clear.
As far as the Congress Party is
concerned, .....

W R W oM W AN G | R
WU SRR (WEEF) ¥ R W9
B (ZAYF)

M TR W wRR: W R
(S89H)

T T WA AN W 0,
W O R (smmuE) o FRE (FmEwm)
Jud e o W was R F fae
o W A A R e e
AR @ W WA W wse @
(=7a411) -

st o faee qrREE: B b 9 R
Aoy W F SR E §) m faEm
gEaR W TR T TE W G WAl b9
fiw & 3 i .. (uooew)
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SHRI  VISHWANATH PRATAP
SINGH Let me complete. | will answer
these points.

st oo i iy woE Tid St @
wE P R h B owew T dhw

(=rarsr)

A fawra wg fiy : omw ot Am #

& A TR R a ' ow, swm R
(s3a9m)

sh T dw fim: Gt 3 o e €
“Feh A weh) = 3@ W R 73 = W
{EE £ ER I CR R R )

st Wl W W (FT W)
fim YR & F o sww & dfw wha
g S oF TR (FEgR)

st fage wam fig: @l aft w<em
¥ I 4 @ I a® & T W v
(oaer) 3R 2 it =9 I vs fT 9w
& Fawn. () W, ® W e

SHRI  VISHWANATH PRATAP
SINGH : Madam, Subramanian Swamy
raised the issue of the judgement of the
Supreme, Court about 50 per cent —
how this further reservation will be valid
— whether it will be violative of the
judgement. Now, many States have made
reservation much more than 50 per cent
and they have not been held invalid. So |
do not think there is any problem with
this.

sit vm ayEew foe: = e ? &

IJEWGfa: 09 SE9V S 43 WEa | oM
A FEN) AR TR F 9w F A 3w
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[saavmafa |
A e T |
So there should be no problem on that. Since
I am not allowing you, please take your seat.

ot T vmdw Ry 1976 o QEm R
# huA ¥ .(TEEW) S0 W@ 9%
fodTm & fom qim #¢ 3 &wen R )

oft fagara waw fig : e Rem B @

1w W= R

the point was made by him,
I have replied to it. So | don't anticipate any
problem on that. Other categories could also
be adjusted within this framework. Ex-
servicemen and sub-categories in the ex-
servicemen, could be given certain
percentage and the whole figure can be
worked out.

Then the point was made by Shri Balu. He
rightly mentioned the name of the great
Periyar Ramaswamy Ji and that is correct. |
had written to all the Chief Ministers and |
got the most enthusiastic support from
Karunanidhiji and | want to thank him and
Karunanidhi Ji for his support in this matter.

Then | think, Kumari Chandrika Premji
Kenia made the point which 'has already been
met. Then Ram Awadesh Singh Ji has been in
continuous interaction. The whole House
should perhaps recognise his contribution to
this cause and | think, that is the best answer
for all his queries.

THE DEPUTY CHAIRMAN: At least
after Mandal Commission, Mr. Ram
Awadhesh Singh will be quiet in the House.

SHRI VISHWANATH  PRATAP
SINGH ; Shri Madhavsinh  Solanki
displayed courage and | thjnk we should
recognise his courage of what he has
done and also suffered on that account.
That will give me courage also to go
ahead.

Gautam ji also made this point regarding
backlog and some other Members said what
we will do about backlog because again just
like in SC/
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ST, backlong will be created even after doing
this. On SC/ST, we are coming with certain
steps and we will have this in mind as to
what steps are to be taken.

Ram Naresh ji had made his point about
the backlog in quota and how We will fulfil it
and about banks etc. We have taken not of
the point about fulfilment of the quota. We
are just now coming with an announcement.
As to how it will be implemented, we will
apply ourselves to it.

Shri Ahluwalia Ji had said that there
should be discussion on this. | had agreed
immediately. About right to work, | have
answered. He raised the point about the
National Commission on Backward Classes.
We have got the Women's Commission, we
have got the Minorities Commission, the
SC/ST Commission. His suggestion has been
taken note of. Then he asked about army,
about space and nuclear organisations. In
these areas, even SC/ ST reservation is not
there.

About colleges etc. | have already replied.

SHRI S. S. AHLUWALIA : | asked a
specific question, Sir, whether you are going
to give 27 per cent reservation for backward
communities to medical colleges and
engineering colleges. (Interruptions). I am not
asking you. | am asking the Prime Minister.
You are not my Prime Minister. | want a
specific answer, Sir. Before announcing this,
how can you announce the employment when
there is already squeeze on fresh
employment? Ten per cent cut is there. Right
to work is not approved. How you are going
to do this?

SHRI VISHWANATH PRATAP SINGH :
This, Madam, | have already answered. |
think, Ahluwalia Ji was not attentive. Then he
had also suggested I, Il, 11l gradations and |
think, we are going into sub-gradations of
this. Where States have it, perhaps we will
take them into account.
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In the end, | thank the Members,
particularly for their support for the
poorer sections. A new chapter could be
opened.

SHRI P. SHIV SHANKER : Mr.
Prime Minister, my only submission is
this. 1 do not want to trouble you at this
stage. | made various suggestions and
points. | would request you Kkindly
sympathetically consider.

SHRI  VISHWANATH PRATAP
SINGH : I will consider. (Interruptions).

THE DEPUTY CHAIRMAN : | will
allow you. | promise.

SHRIMATI JAYANTHI NATA-
RAJAN : Madam, | wanted to ask
through you, the hon. the Prime Minister
about women. Women all over the world,
all over India, of all castes, of all
communities, they are the most
oppressed, suppressed and discriminated
against. They are the people who do not
have a share in the power structure, they
do not have share in jobs, in education, in
health and even right to life. So, will the
hon. Prime Minister think about them as
much as backward classes and without any
discrimination or any barriers of caste,
community, creed, wealth or religion or
anything? It is the women who are the
most discriminated against, the women
who are really socially and educationally
backward. Will the hon. Prime Minister
think about giving women reservation
irrespective of religion, caste, community
or any kind of status? Will they get
reservation  regarding  social  and
educational backwardness particularly for
jobs at least 15 per cent? The hon. Prime
Minister may kindly consider.

ot vy e FT(TIR) 3T
e, ¥ wem R ¥ F e S
e £ F S T S o ¥ ae il @
™ T WG ¥ A P 3w R ad? IR
I N fre Wi ¥ 3 o § g PR
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I A sfemial @ e 9w @ 7=
o & Wi § fr 9% o iR W
e, O o @ fafm W ai? W@
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PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): Madam
Deputy Chairman, the Prime Minister
was very particular in replying to most of
the points. But somehow, my
observations got lost. Therefore, | am
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[Prof. Sourendra Bhattacharjee]
just drawing his attention to what | told
and | Would be very happy if some
observation is made by him. My one
particular point was whether, on the
threshold of 21st Century, we would be
approaching the coming century with a
caste and communal divide or look
forward to building a modern and
scientific society even though it is only a
day which divides one century from the
other. That was one part of it. But the
second part was while supporting the
steps announced by the Prime Minister
regarding which a communication was
received from him today, 1 think by all
the M.Ps, that recently a news came
out..... (In terruptions).

THE DEPUTY CHAIRMAN: Please

be brief because we had four hours of
discussion and we cannot have any more.

PROF. SOURENDRA BHATTA-
CHARIEL: ... the Union Finance
Ministry gave a circular instructing all the
State Governments not to make any
appointment eycept in health and
schools.

THE DEPUTY CHAIRMAN: You
have made your point.

PROF. SOURENDRA BHATTA-
CHARJEE: And that applies also to the
Union government. So what will happen
to reservation if there is no appointment?

THE DEPUTY CHAIRMAN: Smt.
Pratibha Singh.

DR. NARREDDY
REDDY (Andhra
Madam, (interruptions).

THE DEPUTY CHAIRMAN: Just a

miaure. | will call you as promised. | will
call you.

i what Ty (GR):  svefa
e, § A& W W ¥ F-w ue e el
g1 . (uaum) . ER TR W s 3
sad o @ TE R P T R
B R 23 A @ A o 0w R @ A
Iy Age, § A% mEm N D-EE W
B el g

THULASI
Pradesh):
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DR. NARREDDY THULASI
REDDY: Madam, in the Mandal
Commission Report it has been
mentioned that the entire reservation
scheme should be reviewed after 20
years, but in the present statement the
duration has not been mentioned. So |
would like a clarification on this.

THE DEPUTY CHAIRMAN: Be very
brief. Please ask one question.
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DR. NARREDDY THULASI
REDDY: The Second point regarding
providing  reservation to  second
generation has not been clarified. If a
husband or a wife or both have enjoyed
the fruit of reservation and if they have
come to an elevated social and economic
position; where is the necessity of
providing reservation to their children? |
want a clarification on this.

The third point is, in the Mandal
Commission Report regarding Andhra
Pradesh some manipulations have taken
place. For example, 294 castes are
mentioned in the Mandal Commission
report regarding Andhra Pradesh, but
while coming to Reddy and Khamma,
they are not in alphabetical order. Reddy
is not under "R"; it is somewhere in
serial number 221, by the side of
Perikalu. So also regarding Khamma, it is
not mentioned under "K"; it is
somewhere in serial number 244, by the
side of Telaga. Regarding Andhra
Pradesh, Reddys are there in
Rayalaseema Sarkar and Telengana, but
in Rayalaseema Reddys will write as
"Kapu" and not "Reddy". Rayalaseema is
the most backward area in the country.
According to the Mandal Commission
Report, the Reddys of Rayalseema
belong to forward castes but Reddys of
Sarkar and Telengana districts will come
under B.C. So | want a clarification on
this.

SHRI  MADHAVSINH SOLANKI
(Gujarat): Yesterday | inquired of the
Prime Minister whether the benefits
extended to the two Backward Class
communities, namely, the Scheduled
Castes and Scheduled Tribes, would be
mutatis mutandis extended to the other
Backward Classes also: That is one. The
second point is that the Prime Minister
has just mentioned that in order to see
that injustice is not done to certain castes
and communities in the selection of
candidates, one representative each of
the Scheduled Castes and Scheduled
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Tribes and monorities would be
appointed in the selection committees. |
would like to know whether one
representative from the other Backward
Classes also would be appointed on the
selection committees?

st Wy W@ gufrr (weww) daw, N
Ak wem A oy St F AR 0 @
T W 1971 F e, T ouieEE #)
aerE | v 7w A Fw A frwepis us
figmm # s ¥ 3K foma ey A waog
¥ ffafoe o m &1 3 @ e §
} gt T & o ¥ | S AE AR
§ = dwad g F wm s Y A
TR SR e ¥ FR S over @
g T Fed R oW fmd oh
- d T 1971 § wER a fears
I 2, I W TR W AR HAvm
fde, S s e # 8, e R ong
SR, |

e IR IR WA (TEE): H,

IJqEwef: sE-aq, 0 s f0
AR FE TS WA 9r

B IR IEEE WH: TE HE NE W
‘ﬁﬁ'ﬂﬂqﬁiﬁﬂﬁﬁmr Hig' T

e EHT qUeT (IR WeW): o -
wernEt St 4.

Jogwata: TE-TE |

T @G UUES: HEH, yHREE o @
TR F gErE ¥ @ 3@ wE AT
Al Fom & A F ST F AW
= % .. (sEE)

THE DEPUTY CHAIRMAN. I feel is
enough. Let the Prime Minister rep now;
otherwise, there will be no end . it. We
can convert it into a debate. : have really
no objection. But the Prime Minister and
the Leader of the House have said that
they are going to have a discussion on it.
Therefore, | am asking the Prime Minister
to reply now.

T WOWT WO iRE, ) iR
T & B o TaE R ITRT ¥ gendh
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THE DEPUTY CHAIRMAN: Please sit
down. | think next time | am not going to be
kind to you. I went out of the way to

accommodate you. Next time you won't get
that opportunity.

st ®an ®feT: SEW, B0 SEE @

s Afsu wmw @ om #)
.. {TAE)

If you are not going to abide by the chair, |
am not going to protect you. This is my
request to you. He is replying now. We have
got other business also and this is not the
only business. So, please take your seat
.(Interruptions)...

SHRIMATI JAYANTHI
NATARAJAN: Even with one Minister they
are not able to handle women
(Interruptions)...

THE DEPUTY CHAIRMAN: Why? One
Deputy Chairman can handle all of you...
(Interruptions)...

[RAJYA SABHA)
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Te MW 3N W 420, = S
A FEN qew &L (wmEEm)...

N 9N FE wRE dem)

SHRI VISHWANATH PRATAP SINGH:
One point was made by Shri Sikander Bakht
about the total reservation that would be
made. Now, we have got 15 per cent for SC,
7 1/2 per cent for ST and now, 27 per cent for
OBCs. So, it comes to 49.5 per cent.

st famr wen: w-ad i € R
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While reservation for SC and ST and
BCs are caste-wise, for Ex-Servicemen
and handicapped, etc., it may include
among them SC and ST and other
backward class persons also and such
percentage of EX-Servicemen and
handicapped who are SC and ST and BC
will be set off against the quota of
reservation for these communities. In
other words, reservation for Ex-
Servicemen and handicapped is inclusive
of the total reservation for SC and ST
and Backward Classes. So, even if we
absorb these classes, there will be
superim position... (Interruptions)...

SHRI SIKANDER BAKHT: What
about Muslims? Are they going to be
taken?

SHRI  VISHWANATH PRATAP
SINGH: The Mandal Commisssion has
said that wherever a State recognises, it
will be done. Anzaris are recognised in
U.P. So, they will be taken.

sht ot w&m: 49.5 Wi | I wgN
T R .. (FEEE)...

st fagne wara fim: @ 21 50 W R
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AGF AT W TE P G o ™ B oem
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W A FA ¥ i w ol s oo,
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THE DEPUTY CHAIRMAN: Please
don’ interrupt,
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st frge v i W 9w W &
= R ¥ 27 Wil F wea e *
R W § 5 ReEvA @, & d@m i 9
frm = @ ¥

st v fig: den, 4 w 9w
% -

THE DEPUIY CHAIRMAN: let him
answer. Let him finish. 1 will net allow.
There are many other people. There are
people from your party.

Farht wiw wod: den, W AE @ @
e won wmea 1 wfaw St aga @bl e
% @ o o e 7R o3I 9E

THE DEPUTY CHAIRMAN: |
already gave her permission to speak.

oft frgre v iR o frer w9 ARt
A 0 T il dfeem sem ¥ F w1 W
w

et 3T TR Y i S )

FaTh wirn wd: iIN, e voiE @
@ @3 ot

vt @, @ ¥ wiw R P
wifem |

She has already made the point.

Farh v wad: A=, 73 1 S gy
IS 91

IgEER: e 39 €A
I will allow
Dr. Abrar Ahmed Khan to ask—not a
new person. Let him answer. Let him
finish. This is not fair. Let me run the
house. Please. | request.

SHRI  VISHWANATH PRATAP
SINGH: We are coming up with a Bill so
far as women are concerned—for
reservations in Panchayat body, Zila
Parishads and Municipalities. That is one
step for women sharing power.

Now, about jobs, etc., at this moment |
can say that we take note of it and we
will give thought to this suggestion.

A point was made about the reply of
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the Rajasthan Chief Minister and whether-
such officers will be employed who will
have a commitment to it. | think we
should not doubt officers, but if any
officer shows lack of commitment,
certainly we will take care of that.

About financial. (Interruptions)
The reply | will communicate to you.

About financing the body for backward
classes, there are various financing bodies
for SC, ST and minorities. But because
of flack of finance in them, though a
head is created, the net result is that
perhaps they suffer more, because they
go to other banks. There the allocation is
not there. They say: we do not have the
money. So we should have sufficient
funds. Only then it is practicable,
otherwise it is hardly beneficial.

SHRI A. G. KULKARNI
(Maharashtra): The body does not work
because of lack of finance and lack of
What is called professional approach.

SHRI  VISHWANATH PRATAP
SINGH: Yes, that does not answer fully.

Prof. Bhattacharjee said about the rise
in modern society. We are in full
agreement that there has to be a society
where these distinctions are not there.
But at the same time, for bringing them
up and levelling them up we have to take
steps so that come up to a certain level.

SHRI JAGESH DESAI
(Maharashtra): In West Bengal there is
no list.

SHRI VISHWANATH PRATAP
SINGH: Anyway, we will overcome this
difficulty.

Then, a point was raised about the
second and third generations, that they
have economically gone up and those
families should be practically excluded.
Here we are talking of certain sections of
society, uplifting them, and not of
individuals. If the general' sections go up
socially, educationally and economically,
| think then they will be omitted from
this.

o TR WA IR 9% o S § @
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THE DEPUTY CHAIRMAN: Now
we take up Special Meniions. Shrimati
Suryakanta Patil.

o A QA TR T O W
oo W oW AW R
ol W PR A o wa ¢ ok @
WA At AR R
¥ 7 @ vt ) T B & e e
¥ TR S SR I F R AT sk
P T W R T, IR SR
Ry

[The Vice-Chairman. (Shrimati Jayanthi
Natarajan) in the Chair.]

SHRI SUBRAMANIAN SWAMY
(Uttar Pradesh): Mr Devi Lal's rally was
enormous. We want to know whether the
Government is going to resign.

THE VICE-CHAIRMAN  (SHRI-
MATI JAYANATHI NATARAJAN):
We have gone to the Special Mentions.
Please don't interrupt.

SPECIAL MENTIONS

Demolition by M.C.D. of Residential
Settlements of Old Colonies in Trans-
Yamuna Area
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